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[Shri  Y.  B.  Chavan] 
I have nothing more to say. I think the 

House for the unanimous support that they 
have given to this Resolution. 

THE DEPUTY CHAIRMAN: The question 
is: — 

"That this House approves the 
Proclamation issued by the President on the 
23rd August, 1968 under article 356 of the 
Constitution, in relation to the State of 
Punjab." 

The motion was adopted. 

THE DEPUTY CHAIRMAN : Then we go 
on to the Bihar Budget and the Bihar 
Appropriation Bill, 1968 to be taken up 
together. The time allotted is two hours. But if 
the House wants to extend the time they may 
extend it beyond   6   o'clock. 

AN HON. MEMBER: It should be more. 

THE DEPUTY CHAIRMAN. We are going 
to take up the two things together. 

I. THE BIHAR BUDGET,  1968-69 

II.    THE    BIHAR    APPROPRIATION 
BILL, 1988 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA): Madam, I beg  to 
move: — 

"That the Bill to authorise payment and 
appropriation of certain sums from and out 
of the Consolidated Fund of the State of 
Bihar for the services of the financial year 
1968-69, as passed by the Lok Sabha, be 
taken into consideration." 

The question was proposed. 
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SHKI ANANT PRASAD SHARMA: 
Because they are not interested in the workers 
demands and problems. 
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an employees' movemer t, a trade union 

become the tools in the hands of the political 
parties and that includes my party 
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SHRI LOKANATH MISRA [Orissa): Mr. 
Vice-Chairman, Sir, the Budget of Bihar is Rs. 
436 crores odd. It is so huge compared to my 
State that I cannot conceive of an expenditure 
in a State to the tune of Rs. 436 crores. But 
equally the State is much, bigger than mine, 
and I hope trie money that will be placed in the 
hands of Mr. Pha-dia and his Ministry will be 
we'l spent. If I would have had the opportunity 
t.f going into more details of the Budget, I 
could have been a little more thorough. In the 
last moment I decided that I should participate 
at least to ventilate some of my political 
feelings regarding the state of  things  in Bihpr. 

Just now the previous speaker tried to give a 
sermon to the House regarding the division of 
States, regarding further division, further 
fragmentation of States. If anybody has been 
responsible for further fragmentation of States, 
it is not the people who, he wanted should 
listen to him, but his own party. 

SHRI SHEEL BHADRA YAJEE: 
Especially your leader, Shri Rajago-palachari, 
mooted the plan that India should be divided. 

SHRI LOKANATH MISRA : Unfor-
tunately, Mr. Sheel Bhadra Yajee has a very 
short memory. It may be due to his age, it may 
be due to his education, I do not know what it 
is due to. Even when Shri Rajagopalachari 
saw the inevitability of the division of this 
country—he was a Congressman, primarily 
and solely a Congressman—it was the 
Congress that appreciated and adopted it. 

 



4851       Bihar Bulget, 1968-69 [ 2 7  AUG. 1968] Bihar Appropriation 4852 
Bill, 1968 

SHRI SHEEL BHADRA JAYEE: Even 
after he became the Founder of the 
Swatantra Party. 

SHRI LOKANATH MISRA: Even after 
he became the Founder of the Swatantra 
Party? I would be very thankful to Mr. 
Yajee, if he had the intelligence, to find out 
and indicate to me any step that is anti-
national, which has been either suggested by 
Shri Raja-gopalachari, or has been adopted 
by the Swatantra Party. 

That apart, now let us not go into it, 
because you take away my time. That is the 
difficulty; I am running short of time. Now 
the point I was trying to emphasise was that 
it was always the Congress that was to 
blame and the Congress, unfortunately h.^s 
a complex of trying to get out of all the sins 
that they indulge in, and is endeavouring to 
throw them on somebody else. From Bihar, 
as far as I can remember, there have been at 
least two permanent representatives in the 
Cabinet for the last twenty years. One is Mr. 
Jagjivan Ram who at times, I am told, 
aspires to become the Prime Minister of 
India. 

AN HON. MEMBER: Why should he 
not? 

SHRI LOKANATH MISRA: Since any 
Tom, Dick or Harry can now aspire to 
become the Prime Minister why should he 
not? 

As I was saying, tha other is Mr. Satya 
Narayan Sinha, the most fashionable 
Minister  in the Cabinet. 

SHRI KRISHAN KANT (Haryana): 
Who? 

SHRI LOKANATH MISRA: You must 
make out for yourself. Is it a puzzle to you? 

SHRI M. P. BHARGAVA: In what way 
is he fashionable? Is he well dressed like 
you? 

SHRI LOKANATH MISRA: He is well 
perfumed. I can smell him out from   a   
distance.    (Interruptions)   Sir. 

if you are prepared to give some more time I 
will reply to all tne interruptions or else I will 
have to go on with my remarks. 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI): Replies are not expected.    
You kindly go on. 

SHRi LOKANATH MISRA: As I have 
been saying, there are two permanent 
representatives of Bihar in the highest 
positions in the Cabinet for the last twenty 
years and I thought that they would take into 
consideration the pitiable condition in which 
the Biharis live. I have had some occasion of 
going round the rural areas of Bihar. I think 
the hon. gentlemen who are occupying the 
highest positions representing Bihar owe a 
definite responsibility to the people of Bihar 
from whom they get their votes and occupy 
big bungalows covering an area of about three 
acres in Delhi and I hope they will have their 
eyes wide open to see that those people from 
whom they get votes do not have ever, huts to 
live in and because of this disparity, this 
imbalance, between the rich here, the 
representatives of the people of Bihar, and the 
poor people of Bihar, their voters, there has 
been a sense of frustration among the Biharis. 
Mr, Sheel Bhadra Yajee is in between: he 
hangs in between. He tries to hang on to one of 
the Ministers' legs; he cannot go back to the 
rural areas. At one time he used to claim 
himself to be a man of the masses. 

AN HON. MEMBER: Forward Block. 

SHRI LOKANATH MISRA: A Forward 
Blockist and I had respect for him then. 

SHRI M. P. BHARGAVA: That is the 
grouse of the Orissa people against you also. 

SHRI SHEEL BHADRA YAJEE: The 
Swatantra Party is always backward. I am not 
backward. 

(Interruptions) 
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SHRI LOKANATH MISRA: I have no 
time for interruptions. I can adequately reply 
to your points and make you sit down on your 
own but I don't have the time. It is time that is 
running against me. 

SHRI M. N. KAUL (Nominated): Against 
everybody. 

SHRl SHEEL BHADRA YAJEE: He was 
in our party; now he has become backward. 

SHRI M. N. KAUL: Time and tide wait for 
no man. 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI) : I hope Members will kindly 
cooperate; we are short of time. 

SHRI LOKANATH MISRA : I wanted to 
point out to the House and to hon. Members 
that because of this imbalance, this disparity, 
there is a sense of frustration among the 
people of Bihar. Bihar is not really reflected in 
the photographs of Mr. Jagjivan Ram or of 
Mr. Satya Narayan Sinha. The actual Bihar 
lives in the rural areas and I think Mr. Sheel 
Bhadra Yajee should give some more time for 
Bihar itself rather than trying to become an 
all-India leader without a platform. 

SHRI SHEEL BHADRA YAJEE: I was 
your leader; don't you know that man were 
also in the Forward Block of which I was then 
*h2 leader? 

SHRI LOKANATH MISRA : But you 
have always been without a platform. Kindly 
don't  say  irrelevant  things. 

Now, the Jharkand Party was the outcome 
of their own doings, because they had several 
grievances against the ruling party. The ruling 
party all these eighteen years was the 
Congress Party and the adivasis of the Chota 
Nagpur Plateau felt very much neglected; they 
felt that they did not have proper re-
presentation in the Govt, and that the non-
advasis shared power and authority among 
themselves and also the booty during the 
Congress raj. So they felt frustrated and they 
chose a man 

from among themselves to lead them and that 
was how the claim for a separate State came 
about. The Jharkand Party was the creation of 
the Congress; it was the indirect creation of the 
Congress in Bihar and it was the direct 
creation of the Congress in Orissa and in the 
neighbouring States. The Congress wanted that 
there should be some sort of agitation on the 
pretext of which the Chief Ministers could lay 
claim to more powers and greater authority 
from the Congress High Command. Therefore, 
Sir, I would place clearly the entire blame for 
the backwardness of Bin&r, for the lack of 
education in Bihar, for the imbalance in Bihar 
and whatever has been rampant there, 
eommunalism, regionalism, casteism, on the 
Congress. It is all the creation of these 
Congress-wallahs. They lived on these things 
and at times they encouraged them just tc hand 
on to power. 

After this, I would bring to your kind notice 
one or two items from the Budget itself. I tried 
to get some clarification from the Deputy 
Minister of Finance but I was not very much 
convinced by his explanation. I askei him 
about this thing; when I asked him I found it 
on one of the pages only but subsequently I 
found that it ''s repeated in other pages also. It 
is an item called Charges on the High 
Commissioner. I presume that Bihar is not 
another State that has another Nijalingappa's 
son-in-law. I And it is there in so many places, 
under Public Health, under Medical Aid, etc. I 
do not know how he will explain this item 
occurring in so many places. He gave me to 
understand that it might be books that were 
purchased but this is a categorical ... 

SHRI MULKA GOVINDA REDDY 
(Mysore) : What is the amount involved? 

SHRI LOKANATH MISRA : The amount 
may not be much; all the same the item is there 
and I object to the item itself. I hope the 
Deputy Minister will kindly explain the matter, 
because this item occurs in many places. And I 
would not like to leave something which I do 
not understand in the Budget which is passed 
in this House. 
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Then there is another thing. Demand No. 40, 
which provides for national emergency in 1962. I 
do not know what they mean by that; expenditure 
connected with the national emergency of 1962. 
that is the item and under that item there is an 
expenditure of seven lakhs odd. I do not know if 
they keep on officers who confine themselves to 
the Secretariat. As for the air raid precautions the 
description of v/hich has been given here I have 
never found anywhere anything regarding air 
raid precautions. The hon. Deputy Minister 
should explain about this Demand also. 

The last point I wanted to make is this. During 
the last two years or go there have been certain 
allegations against the ex-Congrass Chief 
Minister and in the meanu.me there has been an 
allegation against the Raja of Ramgarh who can 
change colour thrice during three months. 

SHRl K. C. PANDA (Orissa) : In twenty four 
hours. 

SHRI LOKANATH MISRA: Yes, in twenty 
four hours. He seems to be more adept than 
even the chameleon . nging colours. Now. the 
point I want to emphasise is this and the 
Minister must reply to this particular, 
categorical question. I have information that the 
Raja of Rarrgarh owed the Government 
something like Rs. 56 lakhs; and as the Mining 
Minister and Forest Minister, bis brother want-
ed to write it off. Is there any truth in this 
particular report? I would like the Deputy 
Minister to make a categorical statement here 
that he has not taken advantage of his position 
as the Mining Minister. It related to royalties, 
royalties which he did not pay at all and he 
wanted to waive it. Has be been able to write it 
off during his tenure  of  office   as  Mining  
Minister? 

The last point, to add to this, is that if there 
is already a demand by the Opposition 
Members in connection with some allegations 
against the Chief Minister, why does not the 
Congress here or the hon. Minister himself ad-
vise  the ex-Chief Ministers to  subject 

themselves to a commission of enquiry and 
come out with flying colours, if there is 
nothing wrong about them? We have set an 
example in Orissa. Our Party has set a 
brilliant example for the entire country. 
Why did they not take it up and if they 
have nothing against them, why do they not 
try to come out with flying colours, instead 
of dying in bits all the time politically? 

Thank you. 
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SHRI MULKA GOVINDA REDDY : Mr. 
Vice-Chairman, today we are dis. cussing the 
Bihar Budget because of the President's rule in 
Bihar. After the 1967 elections when the 
Congress lost its power in eight or nine States, 
non-Congress coalition Governments came 
into being. The Congress High Command was 
aot happy with this situation. Either they 
should rule or through the instrumentality of 
the Governors Congress should rule indirectly, 
and with that end in view they have tried to 
strangulate the coalition Governments; by 
offer of Ministerships they have encouraged 
defectors to form minority Governments. A 
little while ago we discussed Punjab as to how 
they tried their best to see that the non-
Congress Government was defeated and the 
minority Government, the Gill Ministry, was 
installed. Similarly in Bihar, the Mandal 
Government, was installed. The Congress did 
not participate in the Government but all the 
defectois from the S.D.V. were made 
Ministers in the Mandal Ministry, and 
peculiarly Mr. Mandal was nominated to the 
Legislative Council; in litter disregard and in 
violation of the constitutional provisions Mr. 
Mandal was nominated to the Legislative 
Council. Similar things are happening in 
different States. Whenever Congress wants, 
they make use of the Governor to nominate 
their own henchmen to the Legislative Coun-
cil irrespective of constitutional obligations, 
and a serious blow is being dealt to the 
democratic functioning of the Bihar 
Government. Later on when this Mandal 
Government was overthrown, the Paswan 
Government was installed in power. And 
again, because of the machinations of the 
Congress High Command here, the Rajah of 
Ramgarh was won over and the Governor had 
no other alternative but to recommend 
President's rule in Bihar. 

Mr. Vice-Chairman, Sir, you must 
seriously reflect over the events that are 
happening in this country for the last one and 
a half years. On the one hand,  the  Congress 
is  trying  to  form 

a Committee to prevent defections. On the 
other hand, they have been encouraging 
defectors, they are lending their support to the 
Ministries formed by these defectors. Today 
we are discussing this Budget because there is 
no elected Assembly in Bihar and I do not 
want that Parliament should again discuss this 
Budget for the next year. I do want that 
elections to the Bihar Assembly should be 
held as early as possible. I am quite confident 
that the elections will be fair :md free because 
there is no Congress Government in Bihar. 
Now that the President's rule is there, I hope 
and trust that the Governor will see to it that 
there is no interference by the officers in free 
and fair elections that will be held to the Bihar 
Assembly, and they should be held as early as 
possible. 

As Mr. Lokanath Misra rightly put it, we 
should have had more time to discuss this 
Bihar Budget. But unfortunately, the planning 
by the Ministry of Parliamentary Affairs or by 
the Government is not proper. When the 
Assembly is not in session, when of 
Parliament is charged with the passing of the 
Bihar Budget, we should have had more time 
to discuss this Budget in all its details. But 
now they want to hustle through. I would ask 
the Ministry of Finance: President's rule was 
there in Bihar for the last two or three months. 
We have been sitting here for the last five 
weeks. Why did they not think of presenting 
the Bihar Budget before this Parliament 
earlier and get its approval? And greater op-
portunity would have been given to 
Parliament to discuss the Bihar Budget in 
greater detail. But they would like to rush and 
hustle through all these important subjec's 
during the last week  of the  session. 

Bihar on the one hand is faced with floods. 
On the other hand, particularly last year, there 
was famine and pestilence in Bihar. It must be 
said to the credit of the first non-Congress 
Government headed by Shri Mahamaya 
Prasad Sinha that they tackled this problem of 
famine in a very fair manner  and  resolutely  
they    solved    this 
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[Shri Mulka Govinda Reddy] problem. It is 
true that Shri Jai-prakash Narain and others 
did their best to provide relief to the famine-
stricken people of Bihar. For the last 20 years 
Bihar was under the Congress rule. But they 
had not made any proper plans to see that 
poverty is banished from this land of Bihar, 
that illiteracy is banished from there. Jt looks 
as though Bihar and UP, the two greater or 
larger States of India, are vying with each 
other with regard to illiteracy; these are the 
parts from where the rulers of India are 
hailing. It is unfortunate that the problems of 
Bihar have not been tackled properly and  a   
solution  has  not  been   found. 

As soon as the non-Congress Government 
came into being one thing should be said to 
the credit of that Government, that they 
appointed a Commission of Inquiry to go into 
the charges of corruption against the former 
Ministers. Whenever any charges of 
corruption or nepotism were made against 
persons in office, against Ministers or the 
Chief Minister, it should be the bounden duty 
of any Government worth the name to appoint 
a Commission cf Inquiry to go into those 
charges. Orissa did it. Bihar did it. Now a 
demand has been put forward that a 
Commission of Inquiry should be set up to go 
into the charges of corruption made gainst the 
Gill Ministry. Similar charges of corruption 
and nepotism have been levelled against the 
former Chief Minister of Mysore and his 
^clleagues. A Commission of Inquiry should 
go into those charges whether it is a Congress 
Ministry or a non-Congress Ministry. The 
Chief Minister of Orissa, as Mr. Loka-nath 
Misra just now pointed out, was prepared for 
any scrutiny, he was prepared to get himself 
subjected ^to enquiry by a Commission if 
there were any  charges  made  against  him. 

I am sure the Congress will never get a 
majority in most of the States in 1972. If the 
PSP or any other party or a combination of 
parties comes in-,to Government in any State, 
they should be prepared to get themselves 
subjected to a  Commission of Inquiry 

if there are charges of corruption made 
against them. 

Now, there is no popular Government in 
Bihar. So, it is the duty of the Centre to see 
that the grievances of the people of Bihar are 
attended to. The Government employees there 
have been asking for Central Government 
scales of deamess allowance. Some States 
have already agreed to implement Central 
Government scales of dearness allowance for 
their employees. This is a demand coming 
from almost all the State Government 
employees. So, it is necessary, now that 
Parliament is in charge of Bihar affairs, that 
the Government of India should tome forward 
and see that Central Government dearness 
allowance is given to the Bihar  NGOs   and  
other  employees. 

In respect of the NGOs who participated in 
some strike, I understand that some 
victimisation is going on. That should be 
ended and those who have been retrenched 
from service should be taken  back. 

(Time bell rings.) 
SHRI KRISHAN KANT: Give him some 

more time. 
THE VICE-CHAIRMAN (SHRl D 

THENGARI) : We are running short of time. 
SHRI KRISHAN KANT : He is the leader 

of a party. 
SHRI MULKA GOVINDA REDDY : In 

Ranchi there was some trouble last year. A 
Commission of Inquiry should be appointed to 
go into this question. Some of the MPs who 
visited that area have collected some evidence 
and they have demanded that a Commission 
of Inquiry should be appointed to go into the 
question there, into the communal riots that 
took place there. Now that Bihar is under their 
control, I request the Central Government that 
a Commission of Inquiry should be set up to 
go into this question. 

I am afraid the Bihar Budget does not 
indicate any progressive measure with regard 
to land reforms, with regard to the ceiling of 
incomes and with regard to the other facilities 
that they are  asking for the    development 
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of that unfortunate Sfate of Bihar. 

I plead that the elections should be held at 
the earliest so that a popularly elected 
Government can come into being. 
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SHRI  MULKA  GOVINDA REDDY : Mr. 
Vice-Chairman,    we are agreeable to subject 
our Ministers to any kind of enquiry.   We are 
prepared for it. 



 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI):    Mr. Venkataraman. 

SHRI  KRISHAN KANT:    Sir,  it is 
6 o'clock   now. 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI) : I would appeal to the 
honourable Members lhat we have fixed Ave 
hours for the Gold (Control) Bill and we 
would like to take up the Gold (Control) Bill 
tomorrow in right earnest after the question 
hour. Let us finish with this now. It takes 
hardly 15 to 20 minutes. 

SHRI KRISHAN KANT: No, no, Sir. 

SHRI B. £>. KHOBARAGADE 
(Maharashtra) : No, no, Sir. In the afternoon 
when I wanted to speak for just five minutes, 
they said that they were not sitting after 6 
o'clock and I was not given time to speak. 
When we were given to understand that the 
House would not sit beyond 6 o'clock, why 
should  we sit after  6  o'clock? 

SHRI M. P. BHARGAVA : The Chair has 
already called Mr. Venkataraman. Let him 
speak. 

SHRI B. D. KH03ARAGADE: No. no. It 
was decided in the afternoon that we would 
not sit after 6 o'clock. At that time I wanted to 
have a chance to speak for five minutes but I 
was not given any time. 
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THE VICE-CHAIRMAN (SURI D. 
THENGARI) : I quite appreciate the 
anxiety of the Members that we should 
adjourn. The only point is this. Now it is 
better that we finish this very small volume 
of work. I think that would facilitate our 
work. I want to know the sense of the 
House. 

SOME HONOURABLE MEMBERS : 
No. no.    We should adjourn. 

SHRI MULKA GOVINDA REDDY: 
Sir, we have no  objection to  sit. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh) : I would appeal, when the Chair 
has said something, let us respect it. 

(Interruptions.) 

SHRI M. R. VENKATARAMAN 
(Madras) : After the aucstion hour 
tomorrow, if half an hour is strictly fixed, 
then those of us who are remaining can 
speak. 

SHRI KRISHAN KANT : Yes, yes. 
Please adjourn the House. 

 
THE VICE-CHAIRMAN (SHRI D. 

THENGARI) : No, no, that is not the way. 

SHRI KRISHAN KANT: We have 
already taken half an hour more than the 
fixed time. 

 

SOME HONOURABLE MEMBERS: We  
will adjourn. 

SHRI   KRISHAN  KANT:   Sir,... 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI) : I am on my feet, Mr. Krishan 
Kant. Just one minute. I want to know the 
sense of the House. 

SEVERAL HONOURABLE MEMBERS : 
Tomorrow, tomorrow. We have sat far half-an 
hour more. 

SHRI B. D. KHOBARAGADE: We can fix 
it for tomorrow. No, no, not today. 

SHRI MULKA GOVINDA REDDY: We 
are prepared to lit for another 15 to  20 
minutes  and let  us finish ... 

SHRI KRISHAN KANT: Tomorrow, Sir. 
Not today, not today, Sir. 

(Interruptions) 

SHRI AKBAR ALI KHAN : Let Mr. 
Venkataraman speak for five to ten minutes. 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI) : Then shall we sit through 
lunch hour tomorrow? 

SOME HON. MEMBERS : No, no ... 

(Interruptions) 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI) : We have taken the sense of the 
House. The House stands adjourned till 11 
A.M. on Wednesday. 

The House theii adjourn at six 
minutes past six of the clock till 
eleven of the clock on Wednesday, 
the 28th August, 1968. 
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